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| TEM NQO 19 COURT NO. 7 SECTION |1 A
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl)... 2010
CRLMP. NO(s). 26469

(From the judgenent and order dated 03/08/ 2009 in CRLA No.

789/ 2009 of The HI GH COURT OF M P AT | NDORE)

KAMAL S| NGH Petitioner(s)
VERSUS

YASHWANT Respondent ( s)

Wth CRLMP 26469 (C/delay in filing SLP)

Date: 06/01/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE HARJI T SI NGH BEDI
HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD

For Petitioner(s) D. K. Thakur, Adv.
Debasis M sra, Adv.

D. Jha, Adv.

Rakesh Kr. Khare, Adv.

Swapni | Sharnma, Adv.

SSSS85

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER
Lear ned counsel for t he petitioner states
that the petitioner is willing to pay Rs. 2 |akhs
in toto which would include Rs.50,000/- that is
already said to hve been deposited, to settle the
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di sput e.

Del ay condoned.

| ssue notice on the application seeki ng

condonation of delay as also on the petition for



speci al | eave.

We also direct that on the depositing of the
amount of a further sumof Rs. 1.50 |akhs in the
trial court, the petitioner will be granted bai

on conditions to be inposed by the trial court.

(KALYANI GUPTA) (VI NOD KULVI )
SR P.A COURT MASTER



